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CENTRAL ADMIN ISTRATIVE TR 1BUNAL
PRINCIPAL BENCH: NEW DELHI I

O.A. No. 1321/95
New Delhi this the 14th day of february 1997

Hon 'ble Shri S.R.Adige, Membsr(A)
Hon 'ble Dr. A.Vedavalli, member (J)

1. Amit Kumar Sharma,
s/o Shri Sushil Kumar Sherme

2. Fs. Shashi Guptea,
W/o Shri Suresh Kumer,
0/c Shri Satya Pal Gupta

3, Suraj Bhan
§/o Shri Risal Singh,
co s .hcplicants

(Applicant in person)

Versus

1. The Union of India,
through the secretary of the
government of India,
‘Ministry of External Affairs,
South Block,
New Delhi=110 011,

2. The Regional passport Officer,
Hudco Trikoot-3,
Bhikaji Cama Place,

R.K.Puram, New Delhi. .. .. Rospondents

(By Advacates Shri NeSeMehte)

ORDER (Ora1)
By_Hop'ble_Shri S.R.Adigs, member (A)

Applicants who are working in the Office of

Regional Passport Office, New Delhi, seeking a direction

to the respondents to consider their csse for regulari-

sation with consequential benefits. Mone fer the

applicent when the case was called out even on the

second call. Shri N.S. Mehta counsel for the respondernts

Wy

eppoerd and heard.  Shri Mehts has invited our
attention to the julcement dated 30.10.96 in "k 2284

Ciriraj Sharma and connected case vherein the responudesni:

had been. directsd to consider the case of the applicant:

A



cC.

for greant of temporary status and regularisatf&b
in terms of the scheme contained in OM datcc jU.S.93
issued by the D.0.P,T. Govt. of India. Shri Mehte

states that the present cese is in all fours uith

Ok 2284/94 end prima-facie we have no reasons to

doubt the seme. Under the circumstances this OA
is disposed of with 2 direction to F?a re spondents
to coneider the case of the applicanisfor grant of
temporary status and regularisation in terms of

DeCePoT. Scheme deted 10.9.93. We direct accordingly.

24 The Oh stends disposed of. No costs.
{/LANLJ”‘“ .
A’V / e ,x/,‘Z. L
(0r.A.Vedavalli) (S.R.&di{;}
Member ( J) Member (A)



